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Banking Bill

request them to go there. Tt is a good point.
I am happv. What is happening in Calcutta ?
The police is not doing anything unwaranted.
The partics are flghting among themselves
and killing cach other. This is smnething
quite diffzrent  (f,rpr wption) The question
is quite dilferent.  Therefore, a preat change
is taking place in this country. If we read
the history ot the judiciary, you will find
that it sometimes Laprens that when demo-
cratic institutions are brought to disrepute
and conlempt, that paves the way for the
inroad of monopolicts and dictatorships.

I may just bring this one thing to the
kind notice of the louse.  What i= happen-
ing all round India 7 The democratic insti-
tutions, one by «ne, Parliament, judicature,
and all those institunions, came  to disrepute.
And ulimatedy  what  happen * Military
dictatorships came into those countries. 1
hope this Parliament in *ime  has passed this
legislation, and 1 hope that it is in the
interests of the renple, it is the dw:y and
responsibility of tte people™s representatives
that thes should defend what they have done.
I am simply ashamed that the Members of
Parliament. who are c'ected to this House
by the mandate of the people, for the in-
terests of the people for the sirvice of the
people, should decide to go to courts and
challenge their acts elsewhere,  They should
reset fight and argue here and should abide
by the overwhelrning decssion of this House
I think in this way, 1{ we go on, people will
lose faith in the judiciary also and it would
be a bad duy for our couniry,

Lastly, 1 am happy at whatever little has
been done by the Goveinment. After the
nationali-ation of 14 major banks, the State
sector tcday has achieved a controlling
height, and 25 the Law Minister has just now
stated, 83 per cent of the credit and finances
is under State conttol, and only 17 pzr cent
is under the private sector. It is a good
achievement.  But 1 would like to bring to
the notice of the hon Munister, what happen
after the natiznalisation of banks.

I am receiving letters every day. Iam
informed that if they go to the nationalised
bank, they are spcudiog Rs. 700 to get a ‘oan
of Rs. 5,000, They hare to take the man
home to their fields give him a good Ffeast—
meat und 1' ¢ 1est—-s0 that he will be satis-
fied and will give o good repurt, recommen-
dation But even (hen, several months pass
and the applicant does not get the loan.

from Vietnam (H.A.H Dis.)

Iam receivine many such letters. 1
hope the Minicter of State for Finance will
loo’c into the dificulties which the people
are facing. About whatever little achievement
has been made, T am happy. Within 6
months, direct financia! help to farmers from
nationalised banks has increased to Rs. 25
crores, Bank credit to small industries has
increased to Rs 21 croves  Bank credit to
small businessmen has ircreased 1o Rs 42
crores.  In spite of the difficulties put in the
way, thase achievements are there.

Sir, you are a lawyer and 1 will ask vour
opininn  How can you ask a butcher to
pass @ judgment on a flock of sheep whether
they will be slauglitered or not 7 If people
have shares in the banks, can they go and
quustion  the  wvalidity of the amount of
compensation 7 The entire argument of Mr,
Masani was to  increase the amount of
compensation. He is not salisfied vith
Rs 57 crores. Monopolists and capitalists
can never be satisfied with any amount.
The time huas come when the Represerntation
of the Peoples Act should be amended to
the cffect that those who are elected to
Parliament shall be memters of the Con.
stituent Assembly. The term of Parliament
and Constituent Asvembly will be coter-

minous for five years. By (hat way, we
can also amend the Consitution and do
everything we want to do. The time has

come when we will have to face the real
siruggle between the forces who represent
the vested intrests and the new generation
that is coming up. Through the instrument
of this Parliament, we shall overcome this
difficulty.

18.32 brs.

HALF-AN-HOUR DISCUSSION

Visit by Delezation of Provisional
Revolutionary Gorernmeat of
South Vietnam to 1odia

MR. CHAIRMAN : The
now take up the half-hour
Nayanar.

House will
discussion. Mr,

SHRI E. K. NAYANAR (Palghat):
Sir, After 14 years of frezdom fight against
U. S. imperialism ard their puppets, South
Vielnamese people liberated three —fourth
of the South Vietoam and formed a Provi-
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slonal Government in June 1969, On behalf
of that Governnent a delegation lheaded by
Comrade Ngu Yen Van Tein visited India
from December 12, 1969 to  January ¥, 1970.
The leader of the delegation met our Prime
Minister and Foreign Minister. Warm and
heroic receptions were given to the delega.
tion in various parts of the country during
their short visit here.

Let us take the gquestinn of Vietnam
and Geneva Agresment.

Geneva Agreement was reached in (954
and Indin became the Chairman of the
Internationz! Contrel Commission.

It is worthwhile here to guote what late
great Vieinym leader Ho Chi Minh expressed
about this Geneva Agreement Jast  vear, jist
before his deatl -

“Fourte n vears apn, after the great
Diem Rien Fhu  victory, the Geneva
agreements were signed  recognising the
independence,  sovercignty, unity  and
territorial integrity of Vietnan, Head the
general c'ection been held in July 1956
for our people. then our country would
have achicvved full independence, freedom
peace and unity and North and South

would have been reassembled into one
family.”
Within  twenty-frur  hours «f 1the

signing of this agreement, U, S. President

Eisenhower siated as under :
“The United States has not itself been
& party to, or bound b:, the decision
taken by the conference... The Agreement
contains features which we do not hke.”

True to his word, by launching a massive
armed agression against Vietnamese people,
the U. 8. completly flouted the 1954 Geneva
agreements. Since the signing of the 1954
Geneva ggreements, the U. S. imperialists
have been sabotaging these agreements in an
attempt to turn South Vietnam into a U. S.
neo-colony end military base and perman-
ently divide Vicinam.

Why is the Government of India not
accusing the U. S. A and South Vietnam
puppet Government against the violation of
Geneva agiecment 7 India is the chairman
of the Gencvai  Conipod Commission,  As
such, India has a duty to accuse those
forces - hich violate 1he agicements.

Jndia never accused against the American
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bombing in North Vietnam. Our govern-
ment only requested them to stop the bomb-
ing. At the same time India also told the
South Vietnam liceration movement to stop
liberation struggle (a cause for which India
stands) against the Amecrican aggressors,
instead of a accusing and protesting against
the American bombing and agression, ladia
Government stopped trade relations with
North Vietnam in 195 In fact, itis a
prize to the American imperialists for their
aggrestion ! Why did India stop trade
relations with North Vietnam 7

The answer is that India bowed 1o U. §.
pressures. In 1965 America passed an
amendment 1o P. L. -80 Funds according to
which & country who had trade relations
with North Vietnam has no right 1o receive
the benefit of P. L. 480 fund. Our Govern-
ment is always uttering that Government
will net accept any loan which will hinder
our sovere:gnty. We have no courage to
tell the U. S A that we will not accept
such loans like this which will forbid them
to trade with another friendly country with
which they choose to trade. In fact, they
were allowed to be dictared by the U. S.
imperialism.

Further, India never demanded the with-
drawal of the American troops from Vietnam
For a political settiment in Vietnam it is
essential that U. S. and its allies like
Australia, New Zealand, Philippines and
South Korea should unconditionally with-
draw their ttoops and military eguipment
vompletely from South Vietnam and Vietnam
should be free from military bases. lnstead
of doing this, America sharply stepped up
their military operations in South Vietnam.
They raided South Vietnam villages with
powerful B 52 bombers and toxic chemicals
und mercilessly killed lakhs of people. Their
pulicy in Vietnam ix *kill all, burn all,
destroy all.”

As is known, 5,40,000 well-trained armed
American men and officers are still operating
in South Vietnam. Ower, 5,000 planes and
helicopters aie  being wused against the
Vietnamese people. Dozens of war-ships of
the U 5. Seventh Fleet have heen moved to
the shores of Vietnam. America is trying
to heep in power the Sai.on puppet regime
with arms and armaments.

The massacre in My Lai village in South
Yietnam on 16.5,68 by the U. S. imperialist
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aggressors shocked the entire world, The
villagers were pulled out from their huts and
divided into groups of 200, 100 and 70.
Shooting was ordered with machine guns
and automatic rifles against these helpless
villagers, Hundreds of children and women
became victims of this cold-blooded
massacre,

From January 13 to February 19, 1919
more than 8,000 American and  South
Korean troops swept Ba Land region belong-
ing to Anang Magi Province, killed on the
spot over 30’1 people. drowned 1.200 people
in the high seas and herded 11,000 others in
Fascist like concentration camps,

Mr. J. B. Neilands, Professor of Bio-
chemistry of California University. analysed
the action of toxic chemicals and stated as
follows :

“By maiming and killing the civillans
most of whom are children under five,
pregnant and lactating women, the aged
and infirm. with application of anti-
personal gases in confined spaces the
U. 8. is guilty of crimes against
humanity."

I am sorry to say again that uptll now
India has not raised its wvoice of protest
against these U.S. soldiers and their inhuman
crimes in South Vietnam.

In Calcutta, the leader of the Liberatipn
Government Movement. Mr. Ngu Yen Van
Tien, in his reply to the heroic reception
given to them, stated as follows :

“We are all more happy beciuse we
are today celebrating the 9th anniversary
of the founding of the National Front
for liberation.. Eighty per cent of the
territory and  three-fourths of the
population of South Vietnam are now
under the effective control of the
Prov.siona! Revolutionary Government .
Basing on the success we have achieved,
we can assure you, dear friends, that
the South Vietnamese people will
certainly win and the U S. Imperialists
will be vanguished.”

Now the question before us is whether
we should actively support the South
Vietnam freedom fighters against U. S,
imperialist forces.

Finally, T would request that the Indian
QGovernment must immediately recognise the
Provisional Revolutionarv Government of
South Vietnam and upgrade our diplomatic

relationship with the Democratic Republic
of Vietnam to full Ambassador level and
also demand immediate and unconditional
withdrawal of all troops. military personnel
and armaments of U, §. government and its
allies from South Vietnam.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The hon. Minister had earlier
promis.d that they are going to establish an
Embassy at H noi, Why this cold feet now ?
Why this nervousness ?

st fraa W (wgEet) - fREmw
F ieft ot w1 TggAE ¥ v ez gfear
F1 a1 faar | ga% avg faaz ofwmr @
ATQ AT | Ag AT s fw o faaa
#t wrETEd ofmar A et e EX
e wTq | s/ AT 7 ATHTORATEY
& w7 ¥ ufgar ¥ o fagaamy & swAT
agq aT FgEr AAT @ g | & arAAr
arem g fF w7 swdwr ar faat
AT Fg1 ¢ 5 ag gt o agf ¥ afaw
gaT ¥ ?

A€ & § oY AvET g & Iwr
AR WX gaAr & Y ag wartar ®
farq gro fear mar A%%<C & 1 oW
AT H A At T AT a5 HAWA
§ o teomEw s AfAET & o
arg mff 2= # SEE A AT AT A=
aawy &7 afr awder gear Agi & @t
qy TEAET AT FT AT FAwAT  AEY
!

r # 7T & A0 wvpk 3 oA
£ e fogm ¥ amg A w7 A9
e g o w6 ?

T T AAAA fARTA FZT A FCEIC AT
fearrgw 73 F fau Aqre ¥ 7 9k
fru ot aEt & 2w & A oy A
gt wi ard gzt 9T A fr faae
M # wag ¥ feg wreAtan W oA ?
g g faaeams ¥ Aty ¥ v fear o
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arar & 3% wi fergeam & A
TR ¥ WrEW HIES Y UgE FT a®A |
w7 AT TR A # ol gy w9 7

SHRI D. N. DEB (Angul) : The
Provisional  Revolutionary Government
delegation that came to Delhi recently had
collected more than Rs. 1 Jakh, which was
prescnted to them in the shape of purses by
various orgarusations. We have been told
by the Minister that this money has not
been allowed to be repatriated out of the
country under normal foreign exchange
rules. 1 would like the Minister to clarify
in his reply as to what has happened to this
money, in whose name this money has been
kept in India and how it is allowed to be
utilised since the Provisional Revolutionary
Government do not maintain  anv office in
India and theref.re the money cannot be
kept in their names,

Secondly. there is a great deal of
controversy in South  Vietnam over the
invitation extended to Madam Binh who is
the Provisivnal Revolutionary Government's
represertative at Paris  Peace Talks., The
Minister says that he has extended an
fnvitation to her to visit India ; that is, she
has been officially iavited unlike what he
had said about the Provisional Revolutionery
Government delegation which  visited India,
The Foreign Minisier of South Vietnam has
said that this will be considcred as an
unfriendly act. Similar feelings were expressed
in unequivocal terms by their Minister Dr.
Danh in  Saigon  recently  which was
prominently publicised in the Tim s of India
T would lLike the Minister to clarily the
implications of the invitation extended to
Madam Binh and whether the Government
of India has taken into account the reactions
of the South Vietnamese Government and
whether it would not in‘erfere in our posi-
tion as Chmrman of the International
Control Commission and come in the way of
our policy of non-alignment.

st wax @ g (faest www) o
areq faraame &) wEAHe ATge Owl-
afare wEaAe & | FAar ofgdr & ae
a7 A& F4T & faw ww agr www
weAy ar fade we IR fad ar O 9
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I @A g, afwTE w8 oW
TR YA I AT Y, Jg qgW T
FA¥T TH g q oiam fEaT @
T ST & gTT 9X FW §Y A
FeT ¥ ¥ a1 AT ¥ ¥ TrEded
Zae A # o ¥ o} geT @w wne
AT ¥, @ & mwrr afewrd 9w
frerr & AY Y awrdr e SR ?
Z9 AR GO AT T A7 AgYF wraw 7
AR Y O F9 T8+ Tl
fomar e G qwe Fw@r g
FrFaT g fr o 3 @ it ¥ wmw
wedw ¥ Fwm fomr & 1 ag faegw
HAFAE FT ATE FT T & | ACHT IH
qE AT AT T TG dar F@
g S WAl S §1 saafe
oA w7 R | faRe welt & oany oy
sffma & & & gomr &), AfET ag
At o fragerefenr ooz st ) &
T g O% e A1 W
2T afgwelt 7ora &, 99 fr qrew faaa-
amr # oF ArgeT wETfeersT a8
T A A139 fagqaamm madiz

R ¥ wiz ¥ T g ge-
foee o oy & ar WY e

g, d@ W AE TE wwrw A0 F ¥ oy
TANAZH AFT T ATAN, WG HIETT
FT I A1¢ ATCYF A § AT 7@ I
foege 1 77T 7 e WA 4 7
Gfca % fade 7ot 3 o Pt
1 S ag w71 fir ané b doww g g
gfear, o1 @y aw f¥w an & a9
FE E & ar =l w9 ¥, @y gEw
fraveefen @ & grama 7@ ¢ ?

MR. CHATRMAN : The hon. Minister.

SHRI M. L. SONDHI (New Delhi) :
My pame is also there ; kindly see the list,
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MR. CHAIRMAN : [ have seen the

list, Your name is not there.

SHRI M. L. SONDHI : Four speakers
are allowed. My name appears next below.

MR. CHAIRMAN I have got the list,
Your name is not there. But let the hon.
Minister reply first and, if there is time, T
will permit one or two questions. The hon.
Minister.

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 DINESH SINGH) : Mr,
Chairman. Sir, the Vietnam stregg'e for
independence is really a symbol of struggle
for independence not only of the Vietname:e
people but of all people of Asia and, in fact,
of all people who have waged a war of

A

indep e or are waging a war of libera-
tion, It has been a historic struggle of u
people, of a small country, which has

challenged the world’s largest military power
and it has been able to put up a struggle to
preserve its independence.

1 think, when we discuss the guestion of
Vietnam, we must pay the highest tribute to
the people of Vietnam o the struggle they
have waged now over two decades for then
independence. We had ourselves waged a
struggle for independence.  Perhaps the
methods we followed were diffezent and the
conditions were different. But the struggle
for over two decades now against the colonial
power first and one of the world's largest
military powers later is really an example
which is unparallel in history.

1 am not now going into the details of
of the Geneva Agreement or what we have
been trying to do to find the solution
to the Vietnamese problem But we have
said repeatedly that the solution to the
Vietnamese problem can be found only by
peaceful methods and that the people of
Vietnam must be left 10 themselves without
interference from anv  foreign power to
determipe their future. There can be no
other solution. The struggle of the
Victnamese peop’e has established that force
is not going to be the determining factor in
seitling international issues. It is a fact.
It is a major fact. It brings untold misery
on tre people. Yel, the determination of
the people is now the primary factor which
will determine the intercational situation.
Hete is an example of a people, unarmed,

considered weak, a small country, which has
demonstrated that colonialism has come to
an end in Asia and that foreign imperial
powers and  others, despite their arms
superiority and technologic®! supcriority,
will not be able to ccw down the Asian
people. Therefore. it is a matter for us of
very great importance that we sec that peace
returns to Vietnam and the people of
Vietnam are allowed to determinc their
future according to their o.n will without
any interference from outside.

The hon. Member who raised this
discussion said that we have not made our
position clear on this issue. T would like to
remind him of the number of occasions
when we had discussed this question here in
this House, the statements that we have
made in the internationa! gatherings aid at
the United "Nations, T myself had the
privilege to address the United Nations in
the autumn of last year and we had said so
very clearly as to what we felt could be the
possible snlution in Vietnam and we had
said that such a solution has to bc a peace-
ful solution, that there has 1o be a  cense-fire
and an end of hostilities, that a government
has to be established in Vietnam in which
the people of Vietnam  have the confilence
and it is this Government that would be in
@ positicn to supervise the withdrawal of all
foreign forves from  Vielmami  and 10
detcrmine t1he wishes of the people of
Vietnam. This is very clearly stated in
the speech T made in the United Nations
which is available in the Library of
Parliament.

The hon. Member also said that we did

not raise the question of bomhing of
D.R. V. N. by the United States, The
House is a witness to the number of

occasions this matter had been discussed
here and the categorica! statement made
by the Government of Ind:a that the homb-
irg of North Vietnam was totally  unjustifi-
able and must be stopped immediately and
we arc glad tha! the United States thrught
it fit 10 stop the hombing even though,
unfortunately, it carried on for a long time.

The hon. Member alro accused us of
not demanding the withdiav al of the United
States troops and the troops of other
countries which are there in support  We
have on a number of occasions made the
request for withdrawal «f all froops frem
Yietoam,
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He also »ccused the Government of not
raising the voice against U. S, atrocities.
Again in this very House 1 mysell raised
our voice very strongly against the atrocitics
in South Vietnam and said that rhey must
be brought io an end. We are glad that
this matter is being investigated by the U. S.
authorities and that we shall be able to have
the truth from the results of these
investigations.

He raised the question of recognition of
the Provisional Revolutionary Government
of South Vietnam. I would like to say
very clearly that whatever policy we adopt
for the recognition of th= P. R. G. is by no
means anv reflzction on the history of the
hercic struggle of the people of Vietnam.
But we aie bound by the circumstances in
which we have to function. We have a
special responsibility in South  Vietnam. A
Caonflict is going on. A war has gone on
there for many years.  We have assumed
ceriain  responsibilities on  behalf of the
international community as Chairman ol the
Contro) Commission and this would not he
the time fur us to accept any new  situdtivas
in juridical tenms n South Vietnam, We
have been functioning there as a result of
the Geneva Agreements, We have estab-
lished a Consulate Cienersl to heep in vouch
with the Government that is in Suaigon ard
this could not be the time for us 2 think
in terms of changing these arrangements. We
hope that there wi'l be an end 0 hostilities
in Vietnam shortly and that will really be
the time fur us to assess as to what is then
the lawiully constituted Government to
which we must accord our recognition,

The hon Member also raised the gues-
tion of our recognition of D. R. V. N. and
the House is aware that we have a Con-
sulate-Gieneral in Hanoi. When I went to
Hanvi during the funeral of the late
President, Dr. Ho-Chi Minh, the D.R.V.N
Goverrment expiessed to me their desire to
strengthen  relations with  India  and 1
reciprocated and said that we would be glad
to strengthen cur relations with D.R. V., N.
We have to ihink of the form and the
manner in which these relations could be
further strengibened.  And, this is under
the active consideration of the Government
of India.

Simnilarly, a question bas been raised
about tade with D, R. V. N, It is true that
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there has been certain difficulty in our trad-
ing with D. R. V. N. They have also
had difficultics, their oan hostilities and
around them : but it is & matter which is in
our mind and we have (o see how we can
trade with DR V.N.  Certainly, D.R.V.N.
is an important area and we should try to see
how we can deal with them,

The hon. Member who raised another
point has gone, I think : T need not there-
fore reply to the guestion that he raised. He
has raised the question of our resignation
from the Control Commissize.  And, may T
say, Mr. Chairman, that it would be giving
up an international responsibility that we
have accepted, for us to resign from the
Chairmanship of the Commi: sinn. The Com-
was really comstituted to supervise
ace that was envisaged under the
Genevo Avreement.  Uufortunately, the con-
ditions have deteriorated, and are not favour-
apble lor the effective functioning of the
Control  Commission ; vet there is in Viet-
nam, the presence of ihe inteinational com-
munity, and it would be guite wrong of
us-—thoush the Commission may not be
tenibly eflective - 'o think in  terms of
windin: it up, MWe cnust think in terms of
strengthening the funct.onine of the Commis-
sion to bring about a  situation in which it
will be possible for the Commission (o
implement the task that was assigned to it
under the Geneva Agreement,  And, there-
fore, :here could be no question of our
withdrawing ur wiading up 1he Commission.
1t is still the hupe of the international com-
munity to finding a peaceful solution to a
very explosive sitaal:on i: an area of vital
interest to us,

Then, I think, the hon. Member, Shri
Kanwar Lul Gupta raised the question of the
invitation to Madam Binh that I conveyed
during my visit to Haooi. It is true that
when I met her in Hanci [ said that she
would be most welcome to come to India—
and this way in my capacity as the Minister
of External Aftfairs- and thar she will cer-
tainly be received here when she comes, on
behall of the Govermment of India. The
point here is, Sir, that there is no comparison
between the situation in Kashmir or in Naga-
lend with the situation in Vietnam. Whatever
we may think of the siruggle—there may be
ditferent views in this House—the question
remains that people are anxious to find 5
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peaceful solution, that there have been talks
going on in Paris in which these people were
represented. It is not that we arc inviting
some kind of a rebel from somewhere.
These are responsible people with whom
serious discussions have been held in Paris
and it would be in our interest, in the
in‘erest of peace in Asia, that we not only
keep in touch with them, but keep in close
touch with them. to find out what their
thinking is, how we can try 1o help them
in finding a peaceful solution

there can be no comparison
the situation in MNaga-
Na-aland and Kashmir
are parts of Indin.  There is no  question of
there being discussed as some separate
arrangement outside the Indian Union.

Therefore,
in this situation and
land or in Kashmir.

They ure part of the Indun Union.  We
have «ur Constitution that apphes and there
15 no <oubt in our mind soout the situation
there. Here an armed struggle s on, a com-
plicated struggie 1n which the international
communily has taken great inteiest. Ina
situatinn of this kind. there have been talks
going on with responsible sections in Vieinam
and, therefore, it would be 1otally unrealistic
for us to shut our eves and say that we have
nothing to duo with the NLF or the agencies
they may sct up.  In faci, we have to have
close collaboration with them.

19.00 hrs.

SHRI JYOTIRMOY BASU : But he got
cold fe:t under American pressure !

SHRI RANJEET SINGH (Khalilabad) :
And he goi hot head under Chinsse pres-
sure !

SHRI DINESH SINGH : He should
have known me by now and Government
by now that we are not pressurised by any
other Government or by anybody having
different opini in owr try, that we
are responsible to the people of this country
and while we have their support, we coanti-
nue to exercise the functions of adminis-
tiation on their behalf.

SHRI KANWAR LAL GUPTA . He
has not replied to my question asking
whether they recognise the South Vietnam
Government or pot,

SHRI DINESH SINGH : 1 have said in
the House on a number of occasions that we
are not considering recognition of the PRG
just now. In my reply also T repeated that
in view of the situ.tion there, without a
reflecti .n on the struge's ol the people there,
this is not the tims fou us to consider a
change in the situation.

SHRI M. L. SONDHI : While I wel-
come the emphasis the Minister has placed
on the international responsibility of India,
1 would seek a clarification. If the objective
is 1w seek a broad-based political system,
why should India hesitate 1o affiin that she
will maintain the existing links 7 She may
forge other links also.  In fact, the Minister
referred to the Paris Peace Conference. Why
not suggest the holding of a conference in
India in an Asian context where you try and
develon a broad based pol'izal system, call-
td the Buddhist-oriented nolitical group 7T
Why not offer India as the venue for it 7
Uitimately we have 1o rezognise that 95 per
cent of the people of South Vietnam are
Buddhis!. You caonot deny it. Whether it is
the massacre ol My Lai or Hua, they should
all be condemned, 1 would like the Minister
to give us his concrete idc 18 on a4 standstill
on vio'ence because he him-elf has recognised
the international respon-ibility of India.
What are his ideas on a stundstill on
vivlence 7 Is he prepared to offer Delhi as
the venue for #n Asian conference 7

SHRI RANIJEET SINGH : Or Calcutta,
with a peaceful atmosphere !

st e ot (92AT) ¢ sfi-
uq, 9 zfgnft fagaare & wiferd
FET & W oAy fggemw e ¥
FAT IAHT AfEE TR AW & SH-ER
¥ g, %79 §Y AATL IAEET qTEE 6
g mmer g & Al #Y grewe
arFY art A A gAwr @ fean, @
A WY AW FY, AT & AT F I
) WY gU W FORC woft gt Afi
g o afereft ey o
wifRrETdr FFTT Y wr=rAy T Wt @
ar 7Y ?

whowag § Ewwamay &
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[»f TrwTErETT TR
Y 7Y Avarqet §wd aaer @ ¥ @
T A FGT K EFAHAT-HUH F O gy
|t 1 qE-TE ¥ "aw T F (e
s 92 fa=re &% a1 ag) ?

SHRI P. GOPALAN (Tellicherry) : In
the 1954 Geneva Agreemen! it was envisaged
that the unification of the two Vieinams,
South and North, must take place within two
years, that is before 1956, but was it the
North Victnam Guveroment or the Puppet
Government of Soulth Vietnam which did not
agree (o carry out this Agreement 7

May 1 know whether India, as the
Cheirman of this International Control Com-
mission, has not failed to discharge its duty
and do justice to the people of Vielnam by
tailing to achicve the unification of the
two Vietnams, and if so, why India is still
continuing as the Chairman of this Commis-
sion ?

SHRI DINESH SINGH : We are in
touch with different thinkings in Vietnum
including the representatives of the leaders
of the Buddhist community. It is not that
we are not in touch with them. Regarding
the holding ol any meeting or conference in
Delbi offering Delhi as a venue, we have not
received any official request that the parties
concerned in Vietnem would wish 10 meet
in Delhi Should we received such request,
we shall certainly consider it.

Regurding the question whether we are
going to review the policy, | have just stated
hardly five minutes ago the position that we
are not thinking of recognising just now. So,
1 cannot within five mivules agein start re-
thinking, but it is & situation which is under
cur constant consideration, and if and when
1l¢ tinie comes to make any chaoge, we
tllido so,
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The queetion has been raised that we
have failed in our responsibility and that we
should resigned ard wind up the Inter-
national Control Commission T do not
think the hon. Member paid attention 10
what I was saying regarding the Commis-
sion.

Mav | say that the International Control
Commission has discharged a valuable service
to the world community in the work that it
has done in Vietnam ? It is not always possi-
ble for the Commissinn to achieve success.
It can be done only with willing co-operation,
that is the only way in which the inter-
national community functions. There have
been complications in Vietnam, and to with-
draw from it will not solve the problem, 1
cannot unaerstand why the hon. Member
should even think in terms of our with-
drawing. Can he sev that that will solve the
problem and bring peace in Vietnam ? What
i the point in msaking such suggestions
which have no basis 7 The whole point is
that we want, on behalf of the international
community, to iry to implemcent the Agree-
ment to find a peaceful sulution, We should
never withdraw from our responsibility to
try to find a peaceful soluticn to any dispute
in the world, and if we fail to find 2 solution
for a period of time, that is not failurz, The
world is not built in months or vears, it
takes time to create conditions in which
peaceful solutions can be found. We must
have patience to work for it. 1 hope the
House will appreciate the good work that has
teen done by our delegation and allow it to
continue,

19.08 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, March 20
1970! Phaiguna 39, 189] (daka).

Priowd at Aksshdesp Prioters, 20 Darys Qanj, Delhi-6.



